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ful that even such a person could rise
to the status of God and is being
worshipped. That was a part which
he explained; but, ultimately, he apo-
logised and, therefore, nothing is to
be done,
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Shri D. C. Sharma: The Govern-
ment patronises newspapers, journals,
weeklies and 'monthlies in ‘many ways;
for instance, it gives them advertise-
ments, May 1 know if any action has
been taken against this journal so far
as Government patronage is concern-
ed”

Shri Hathi: The question of giving
wdvertisements may be referred  to
the Ministry of Information and
Broadcasting. I would not know this.
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Shri M. C. Chagla:
Hindu University Act is before the
Select Committee. I have told th=
Select Committee that if the majo-
rity takes the view to delete the ex-
pression ‘Hinduw’, I shall accept it, the
Government will accept it, and I will
immediately introduce a Bill to re-
move the expression ‘Muslim’ from
the name of the Aligarh Muslim Uni-
versity. 1 have left it to the Select
Committee. My own views are that
it shoulg go. I cannot do it myself.
There are strong sentiments on either
side. But T will abide by the decision
of the mnajority of the Select Com-

The Banaras
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mitfee and if Parliament decides to
remove the expression ‘Hindu'—I had
made this promise before and I re-
peat it—I will have the Aligarh Mus-
Iim University Act amended.
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Shrl M. C. Chagla: I have answered
this question before. In Aligarh Uni-
versity, some students from the south
wanted to learn Hindi and the then
Vice-Chancellor thought it would be
easier for them to learn in the Roman
script which they knew, rather than
through the Devanagari script. It
is true the Constitution talks of Hindi
in the Devanagari seript, but if we
can help the cause of Hindi even by
people from the south learning
through the Roman script, we should
support it rather than run down the
Aligarh University.
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Shri M. C. Chagla: Whenever
Hindi is a subject to be taught in a
university, it is taught in the Deva-
nagari gscript. That ig the provision
of the Constitution and we must all
be loyal to the Constitution. But, as
1 said, this was a special case where
some people from South India went
to the vice-chancellor and said that
they wanted to learn Hindi and they
did not know the Devanagari script,
and they enquired whether some faci-
Iny could be given to them, They
knew the Roman script, and, there-
fore, they desired to learn it through
the Koman script. As you have said
the 11ouse snould welcome this. And
1 am surprised . . .
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o OWATE avEw : HYow§A F
IAT qE =T

TN WERY : IR A qAw 2 famr
wgr Wit @R F gt e g
ATy faf # mgrY wm

Shrimati Savitri Nigam: May 1
know whether it is a fact that the
Mudaliar Committee had made cer-
tain recommendations 1o raise the
standard of the universities, and whe-
ther those recommendations are going
to be adopted in these Central
versities or not»

uni-

Shri M. C. Chagla: I am not aware
of the Mudaliar Committece having
made any recommendations about
university cducation; I think that was
with regard o sccondary ecducation

Shri S. C. Samanta: In case of con-
tinued internal troubleg in these uni-
versities, what steps are thc Central
Government cntitled 1o take?

Shri M. C. Chagla: My hon. friend
knows that in the case of the Banaras
University, a committec was appointed
and so also in the case of the Aligarh
University. The Central Government
have powers of inquiry and investiga-
tion which are exercised by the Visitor
on the advice of the Ministry of
Education.

Shri Hem Barua: 1 come from a
non-Hindi-speaking area. But 1 fail
to understand what you, Sir, have said
and what the hon. Minister has said.
Here is a group of students who are
willing {o learn Hindi in the Roman
seript, and the university has made
provision for that. The university is
utilising the finances given to it by
the Central Government. But accord-
ing to the Constitution, Hindi should
be taught in the Devanagari script. . .

Shri Daji: No.

Shri Hem Barua: It should be taugh!
in the Devnagari script.
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Shri M. K, Kumaran: He is mixing
up two different things.

Shri Raghunath Singh: Why should
English not be taught in the Devnagari
script?

Shri Hem Barua: When the finances
are allotted by the Central Govern-
ment and the university utilises these
finances to teach Hindi to these stu-
dents, why is it that they have not
taught it in the Devanagari script, and
why have they decided to go against
the pattern that is established in the
country that Hindi should be taught
in the Devanagari script? I do not
understand that.

Shri D. C. Sharma: On a point of
order. After you have given your
ruling on the subject and after you
have clarified the situation to the satis-
faction of the House, has any hon.
Member the right to raise the same
question again?

Mr. Speaker: I tried to make it
clear, but probably my explanation
was not satisfactory and my words
were not so clear, and, thereforc,
$5hri Hem Barua questions that.

Shri Hem Barua: It is difficult for
s to understand it

Shri D. C. Sharma: Again, he is
interrupting you.

Mr. Speaker: The hon. Member has
to live with the limitations of my
intellect, my wisdom und my langu-
age and whatever capacity I have.
But I fail really to understand why
Members here should object to Hindi
being taught in the Roman  script.
when there are some students who
are not bound to learn it, and for
whom it is not compulsory to learn
it, but who want to learn it. Wher-
ever Hindi as a subject is required
to be taught, then those students are
taught Hindi in the Devanagari script.
But over and above that, if some stu-
dents axmvess 2 desire that they

CHAITRA 24, 1887 (SAKA)

Oral Answers ¢ 13,

might also try to learn it uand begin
learning it through a script which
they know, should the Hindi-speak-
ing Members be satisfled with that or
should be glad over it or should they
have any objection to it? That I fail
to understand.

St TgATa fag @ WU gW WA
AT fexer # q@aT w1 QY ¥\ 79
A F arex Wt gfemw ghm 7

W WERT : T FE 9gT A0
AN ITH AT EHTEE G FEAT § |

Shri Daji: Do I understand correct-
ly that these classes are held or thi:
help ig given outside the regula:
courses of the university as a privale
arrangement?

Shri M. C. Chagla: That is quite so.
I am very grateful to the Speaker for
clarifying the matter.

st ayqe fag ot A fren
A& & wEr f& ww dafEY g A
“amw feg fawafaorn” & “feg”
weg g2 faar smom WY Caehrg Afew
fawafaaram” & “afem”’ wex ger fam
QT | 9% qg @ig ar fasgafew
& fgarw @, a9 1 gwam Awfedr ¥
qEa FAT R | ¥ ATAAT WAL ¥ A
I X M7 g fE gewe S AR
@ §, 7 fawgafew & fawms 53 ac
&\ war = wsEt & 39 A w1 fow
“fgg’ a1 “mfeem” Wt A Sw R
#1 3 A qgEdr

weu wgEw . Il A4 Fw fE
I oHY A &F qAA

st gaqrer fag : 3T A wTETAT
fr &Y =mz A1 ger wwAY p¥ 1w
g wrwmn A fregafrow & faen
a;y &7
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Shri M, C. Chagla: My hon. friend
knows that we must bow to the majo-
rity of Parliament. We are responsi-
bLle to Parliament, and if the majo-
rity expresses a particular desire, we
must bow to it. My idea of secular-
ism is that we should not emphasise
the communal aspect of anything
That does not mean that you should
not learn ethical principles or, what
my hon. friend calls, righteousness or,
if T may use a Hindu expression,
dharma. That does not, again, mean
that you should emphasise the fact
that a particular university is Hindu
and a particular university is Muslmi.
But I say that I shall abide by the
decision of the majority of this House.

Shri Shinkre: If I heard the hon.
Minister of State correctly. he had
said a little while ago . . .

An Hon. Member: Deputy Minister

Shri Shinkre: 1 would like him to
be Minister of State.

He mentioned a little while agu
that the language question is vicha-
radheen, that is, under study.

Shri Raghunath Singh: Under con-
sideration.

Shri Shinkre: In this context, in
view of the fact that even today therce
arc too many imporiant personages in
the country, educationists included,
who are advocating the cause of the
Roman script us a universal common
script for the languages of the coun-
try, Hindi included, does this half-
hearted attitude of Government to-
wards the use of Hindi in Roman
script reflect any doubt in their mind
as to the eventual adoption of g script
different from Devanagari for Hindi?

Shri M. C. Chagla: Government
must act loyally to the Constituion,
So long as the Constitution says that
the official language of India is Hindi
in the Devanagari script, the duty of
Government is to propagate Hindi in
the Devanagari seript. But there is
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nothing to prevent people from ex-
perimenting” with any other script to
find out what the position is.  This
is a free country. But as far as Gov-
ernment policy is concerned, it must
be consistent with the Constitution,

Shrimati Renuka Ray: In reply to
a question, the hon. Minister gtated
that a certain amount of autonomy
wa: given to the universities, Is he
aware that Delhi University has laid
down conditions that those colleges
like the Lady Irwin College, run by
pioneer social welfare organisations
such as the All-India Women’s Con-
ference Fund Association, have to gis-
sociate themselves from the parent
body in order to draw their grants?
If so, what is Government’s reaction
thereto?

Shri M. C. Chagla: 1T do not know
this. 1f the hon. lady Member will
write to me, 1 will make enquiries.

Y TR.ATAR ;A At
W ¥ et wer £ afe gay faemdt
o ey 7 a7y § e fefo § @E
A srwar T wifgy 1 & o A dan
# frdza wo wEan g % i |y
o qua fafy § 4@ faamar i awar,
witfs ga fafe § gad e aE €1
wert & s 7 Gy F1 qmrETe &
Q@ ) WX a3 Faa@ gafag TwA
fafe & 7S fammar o ve & fE @ <l
& faardt 8, afew safam Qe fafe
feamar s @ ¢ 5 7R F v acaa
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